N THE SUPREME COURT OF | NDI A

ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL No.3222 OF 2011
[Arising out of SLP(C) No.28231 of 2009]

BHANVWARI DEVI @ BHONRI DEVI & ANR C. Appel | ant (s)
Ver sus
SECR. , DEPTT. OF HOVE AFFAI RS, GOVT. SECTT.,JAIPUR & ... Respondent(s)
ORS
ORDER

Leave granted.

2. W had issued notice on the limted point as to
whet her the cost of Rs.30,000/- inmposed on the appellants by
the Hgh Court was justified wupon dismssal of the
appel I ants' Habeas Corpus Petition.

3. Having heard |earned counsel for the respective
parties and also having perused the inpugned judgnent and
the final order of the H gh Court, we are of the view that a
wonman's anxiety to trace out her husband even if he is

decl ared dead on the ground that he had not been seen for



seven years, should not have been net with such a harsh

condi ti on.
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4. Accordingly, we allow the appeal to the extent that

cost of Rs.30,000/- inposed by the H gh Court, is hereby set

asi de.
5. The appeal is allowed in the above terns.
.................. J.
(ALTAMAS KABI R)
................... J.
( CYRI AC JOSEPH)
NEW DELHI ;

April 11, 2011.



